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Registration of Ram Janam Bhoomi
Nyas under foreign contribution (Regu-
lation Act

3322. SHRI KAILASH NARAIN
SARANG: Will the Minister of HOME
AFFAIRS be pleased to state;

(a) whether Ram Janma Bhoomi
Nyas had applied for registration under
the Foreign, Contribution (Regulation
Act 1976, if so, when;

(b) whether permission for registra-
tion has been granted; if so, when; and

(c) if not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI SUBODH KANT SAHAY):
(a) Yes. Sir, on-1-9-89.

(b) No, Sir.

(c) The proposed site of construction
of Ram Mandir, being in dispute and
the matter being sub judice, it was con-
sidered that .grant of permission would
not be appropriate.

National Highways Trust to monitor use
of funds for  National Highway

3323. SHRI MENTAY PADMANA
BHAM: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether it is a fact that most
of the State Governments are diverting
funds ear-marked for the development
and maintenance of National Highways;

(b) if so, the names of such errant
States;

(c) whether there is a proposal to
form a National Highway Trust; and

(d) if so, the details thereof?

THE MINISTER OF  SURFACE
TRANSPORT (SHRI K. P.UNIKRI-
SHNAN). (a) No, Sir.

(b) Does not arise.
(c) No, Sir.

(d) Does not arise.
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Exemption of Telecommunication  De-
partment from the Purview of the con-

sumer protection Act

3325.DR. ABRAR AHMED KHAN:

KUMARI SAYEEDA KHA
TUN:

SHRIMATI SATYA  BAHIN:
Will the Minister of COMMUNICA,
TIONS be pleased to state:

(a) whether Government are conside-
ring to exempt the Telecommunication



